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BEFORE THE NATIONAL GREEN TRIDUNAL

EASTERN ZONE BENCH, KOLKATA

,\7) OA. No. 209 of 2024 /EZ
:\n/
~ Vikash Kumar Pathak
< 22 S Petitioner
f Verses
%3\‘\; The State of Bihar and others
& e Respondents
N Affidavit on Behalf of the Respondent No. 04
State Environment Impact Assessment Authority (SEIAA) BIHAR
I, Abhay Kumar, Son of Late Sheodayal Sharma, aged about 50 years
. by occupation service, resident of Jalalpur City, Ramjaipal Road,
L8,
Fj g ) g Pg,t&a Bihar, do hereby solemnly affirm and state as follows:-
¢ L 2x /
. d [
is} b § UD\;, 5 jg That I am at present posted as Member Secretary of the State
g ~ LI
hod ooy
$ ';;5 -53 g 2 {/: ¢‘ Environment Impact Assessment Authority, Bihar
XN €28y°2
o Z.%¢ 1’,’? ’2. That I am well acquainted with the facts and circumstances of
<1353
;Q:g ::—: % t e
%D; ELSye the case.
g2:35%
's(: ; 57:5 g é 3. That I have gone through the contents of the application and
- have Fully understood the same. e
4. That, the applicant, in the application, has impleaded the State

Environment Impact Assessment Authority (SEIAA for short) as

Respondent No. 1l,as also the applicant has impleaded other

'gespondents representing the State Government and Bihar

tate Pollution Control Board.
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5.  That it is stated that SEIAA is an instrumentality of the Central
~ Government being created under the Environment Impact
Assessment Notification 2006 (as amended from time to time)
(hereinafter referred to as ‘the EIA notification’ for brevity)
issued by the Central Government represented through the
Ministry of Environment, Forest and Climate Change,
Government of India, New Delhi. The said statutory notification
was issued under the provisions of the Environment (Protection)
Act, 1986. =

6. That it is stated that role of the SEIAA is to consider and grant
Environmental Clearances as per the Schedule mentioned in the
EIA Notification as amended from time to time.

7. That, based on the materials available in the connected file in
the Secretariat of SEIAA pertaining to the project in question,
following facts emerge: -

a. No Environmental clearance has been grated for any sand
ghat in the district of muzaffarpur, Bihar.

8. It is most respectfully submitted that, the Ministry has
formulated the new guidelines i.e. "Enforcement & Monitoring
Guidelines for Sand Mining" (EMGSM-2020) supplemental to the

existing guidelines i.e. Sustainable Sand Management

Inonitoring of the sand mining since from the identification of
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10.

sand mineral sources to its dispatch and end-use by consumers
and the general public. Further, this document will serve as a
guideline for collection of critical information for enforcement of
the regulatory provision(s) and also highlights the essential
infrastructural requirements necessary for effective monitoring
to ensure Sustainable Sand Mining. Further, EMGSM-2020 &
SSMG-2016 shall be read and implemented in sync with each
other. In case, any ambiguity or variation between the provisions
of both these document arises, the provision of EMGSM-2020
will prevail.

Further, sand mining is regulated in terms of th;ml’v-l-i_r_l-es and
Minerals (Development and Regulation Act), 1957 [MMDR Act]
and the Mineral Concession Rule framed by the concerned State
Governments. The State Government is empowered to formulate
the rules for preventing illegal mining, transportation and
storage of minerals (including sand) by exercising the powers
conferred by section 23(C) of the Mines and Minerals
(Development and Regulation) Act, 1957.

As per the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution)

Act, 1981 and the Environment (Protection) Act 1986. It is

m wumbly submitted that, the State Pollution Control Board is the
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11. The answering respondent states that the State of Bihar is the
apocopate answering authority with regard to the allegation of

illegal sand mining and the action to prevent the same in future.

12. That, in view of the aforementioned facts and circumstances,
this Hon'ble Tribunal may kindly be pleased to pass appropriate
order(s).

=

13. The answering respondent seeks leave of this tribunal to file a
separate affidavit dealing with any other allegation, if so

necessary.

14. That the statements made in Paragraphs 1 to 6 and 7 tol2 are
true to my personal knowledge, whereas those made in

Paragraphs 8 are based on the records and rest are my humble

-

~

submission.

Aohoy Kixear™
—{Deponent)
Prepared in my Office &
Identified by me

B

Advocate




VERIFICATION

Verified at Patna by the Deponent named on this the 03 ™ day
of December, 2024 and I do hereby verify that all the facts
mentioned in the affidavit are true to my Knowledge and no
part thereof is false and nothing material has been concealed

there from.

Ao ay Kumavr
DEPONENT

Dated: O %\rz( 2y

M
Place: Patna : \ 7
\




Unlque Identlﬁcauon Authonty @f Indla
i =pA/ Enrolment No.: 0013/66005/02993

To

I AR

Abhay Kumar

S/0: Sheo Dayal Sharma,
401,Ganga-4,

Jalalpur City,

Ramjaipal Road,

Beily Road Patna,

VTC: Dinapur-Cum-Khagaul,
PO: Danapur Cantt,

Sub District: Danapur,
District: Patna,

State: Bihar,

PIN Code: 801503,
Mobile: 7033039319

3TYSHT 3TENT Shaish / Your Aadhaar No. :
3006 3965 3108

VID : 91315703 9008 4400

Government of India

AT PAR

Abhay Kumar

&= faf/DOB: 17/03/1974
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| Aadhaar is proof of identity, not of citizenship
or date of birth. It should be used with verification (online
authentication, or scanning of QR code / offline XML}.

Aadhaar no. issued: 21/02/2015

3006 3965 3108
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AADHAAR

T St
Governrent of India

=T [ INFORMATION

B 3nun ggans S ST ¥, ARG A1 SR # w8 seafafy
YR #a O g7 eqd goen AR Rfaat 7§ Riafie sefofy
& YATOT & FEAAS I WU §1

3Y WK 9T B gHESeand g Wagw gEmler vl & Fiu
iieTengs TATHEIT & gHT Feartd far aer wige a1 0w '@
F 3UFSY THITUR A7 AR FYIR BT e W & FGHC R H
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FT 7 T Aarsd Fa AW S D s o

YR AGIHT F AW o F T THIYR VT IBFAAE R |
SRR W S T F & e g geied a6 &
fae snur/aidaRen s/ yees g @ 3o s

I Y A FE IS A oo F e §

Aadhaar is proof of identity, not of citizenship or date of birth (OOB). DOB
is based on information supported by proof of DOB document specified in
regulations, submitted by Aadhaar number holder.

This Aadhaar letter should be verified through either online
authentication by UIDAl-appointed authentication agency or QR code
scanning using mAadhaar or Aadhaar QR Scanner app available in
app stores or using secure QR code reader app available on
www.uidai.gov.in,

Aadhaar is unigue and secure.

Documents to support identity and address should be updated in
Aadhaar after every 10 years from date of enrolment for Aachaar.

Aadhaar helps you avail of various Government and Non-
Government benefits/services.

Keep your mobile number and email id updated in Aadhaar.
Download mAadhaar app to avail of Aadhaer services.

Use the feature of Lock/Unlock Aadhaar/biometrics to ensure
security when not using Aadhaarfbiometrics.

B Entities seeking Aadhaar are cbligated to seek consent.
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zAddress:

©S/0: Sheo Dayal Sharma, 401,Ganga-4,
w.]alalpur City, Ramjaipal Road, Beily Road
2Patna, Dinapur-Cum-Khagaul, PO: Danapur
aCantt DIST: Patna,

SBihar - 801503
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